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Final Ordey No. A70272/2007-5M [BR] duted 08/03/2817

Pam direcied w wansmit herewith a certified copy of order passed by the Toibunad ender section 01(3) of the

Finanee Act, 1984 relating to Service Tax Act, 1994,

~Aysti, Registrar

Application Appez! Name and Address of Appellam
ST CCE & ST, NQIDA
C-56/42, Sector-62, Noida-
201307

Name and Address of
Respondent

SAMSUNG INDIA
ELECTRONICS PVT LTD
B-1, SECTOR-81, PHASE-1L,
NOIDA

Copy To

V., Lakshimi Kumaran, ALD
JTABOPP AUTO

SALES, Above the Office OF
Biue Dart/DHL Courier,
COLVIN ROAD, LOHIA
MARG ALLAHABAD-2H10M
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH ALLAHABAD
COURTY No. 1

APPEAL No.8T/21/2011-5T1SM]
{Arising out of Order-in-Appeal No. 203-ST/APRLNQINA010 dated
30/09/2010 passed by Commissioner of Central Excise & Customs

(Appeals), Noida)

For approval and signature:

Fon'ble Mr. Anil Choudhary, Member (Judicial)

1, Whether Press Reporter may bé""dtlcﬁ;ﬁé“d to see
v the Order for publication as per Rule 27 of the

CESTAT (Procedure) Rules, 19827

the CESTAT (Procedure) Rules, 1987 for
| publication in any authoritative report or not?

i Department Authorities?

Commissioner of Central Excise, Noida Appeliant ‘L
V.

JNJ/s Samsung India Elect ronics Pvi. Lid, Respondent
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Appearanee:

Shri [.K. Deb. Assistant Conmumissioner (AR} for Appeliant
Shri At Gupta, Advocate for Respondent

CORA M
It tmfl)ic Mr. Anil Chnu.{.lha ry, Member {Judicial)
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Date of Hearing 08032017
Prate of Decision : UR/0372017

FINAL ORDER NO-F021Z }..Q.QJ.",% .........
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Per: Anil Choudhary }"'\5‘

The vevenue is in appeal against the impugned (_'Ja‘dt’-r--'n“am’\p;)eeil;
No. 303-ST/APPLANOIDALZ010 dated 30/09/2010 on the ground that
the learned Commissioner have exceeded jurisdiction by remanding

the matter back o the adjudicating authority for a denovo decision in

the Hight of the directions contained in the impugned order.,

2 Meard the parties.
A foniieney ¢ : eay o e . oo ) s "
3. Faving considered the rival submissions and on perusal of

record, | find that one of the ground before the learned Commissioner
{Appeals) was violation of the principle of natural Justice, as the
Order-in-Original  had  been  passed  without  giving  adequate,
opportunity of hearing to the respondent-assessee. In this view of the
matter, 1 find that there is no error i the order of learned
Commissioner in passing an order of remand with directions.

4. Accordingly, the appeal filed by revenue is dismissed.
(Dictated in Court}

-Sd/-
(AN{L CHOUDHARY)
Member JUDICIAL)
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